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7is the Z24th day of January, 200

Hon’ble 5hri Justice V.5. Aggarwal, Chairman
Hon’bie Shri Shankar Prasad, Member (A)

Dr. Bal Krishan
5/0 Bri1 Natni Lal {Aged —-42)
C-253, Pockst - 1, Phasse- I,
Mayur Vihar, Deihi-110091.
e ratitic
{(Hone Tor the pstitioner e&ven on the sscond call)
Versus
1. Mr. S5.K. Naik,
The Gecretary,
Ministry of Health & Familyy Welfarse,
Nirmal Bhawan, New Dslhi.
2, Dr. Susnil Kumar ,
Dean ‘
Mauiana Azad Medical Collegs,
New Deilhi.
3. Dr. Samba Shiv Raag,
Dirsctar
Jawahar Lal Instituts of Post Graduate &
Medical Resgarch (JIPMER),
Dhanvantri Nagar,
Ponndichsryy—-60560086.
4, Dr. Gauri Devi,
Diractor,
National Institute of Mantal Health &
Neuro S5cisnces,
Bangalore - 56006725,
» s R®EpONnden
(By Advocats : Shri V.5.R. Krishnha with Shri K.C.
Nayvak, learnad proxy counssel fTor 87¢
Ram Kawar Dhillon Tor reaspondsnts.

ORDER (ORAL)

Shri Justice V.S5. Aggarwal, Ghairman :
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zZ. The petitionsr had preferred ths esant petition

invoking the provisions of contempt of Courts Act,

1871 read with Sectian_ 17 of the Administrative

Tribunals Act, 1385 assailing that the respor idents are
showing disregard to the orders passsd by his

“ibunal.
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3. Learned counsel Tor the respondents has itte
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“espondents have condonad th
resignation and beneTits in this regard has bsen given

to the petitionsr vis—-a-vis pay protection. Thess

—

facts clsarly show that the matter in guestion has

been considersd.

4, In that view of ths matter, Rule is discharged.
If ths pstitioner has still any girievance, he can taks

up the matter afresh in accordance with law.
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(Shankar Prasad)
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(v.5. Aggarwal)
Chairman



